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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

O.A.NOS.575/2000 , 608/2000, 24/2000, 576/2000
577/2000, 578/2000.

New Delhi, this the ^ ̂  day of January, 2001.

Hon'ble Shri Kuldip Singh, Member (J)
Hoh'ble Shri S.A.T. Rizvi , Member (A)

OA-575/2000

1- Pritem Singh s/o Teja Singh;

y-- • Chancier Sheel s/o Lakhami Chander ;

I.D.Rana s/o Bharat Ram;

■  R.D.Sharma;

5. Rajinder Kaur d/o Daljit Singh;

6. Satwant Singh s/o Bachan Singh

Kulbir Singh s/o Kartar Singh;7.

8. Mukhtiar Singh s/o Lachhmn Singh;

7- . Jaswinder Singh s/o Dalip Singh;

10. Amrik Singh s/o Labh Singh;

11- Sukhbir Singh s/o Mohinder Singh;

12. Gulsar Singh s/o Chura Ram;

•/

1  ■ Sarban Ram;

.1. 4 .

15.

16.

17,

IB.

I

Harbhajan Singh s/o Sant Singh;

Harmail Singh s/o Basant Singh;

Balbir Singh s/o Bachan Singh;

Brahm Dass s/o GurbaK Ram;

M.S.Preet s/o Arjun Singh;

\



1''. B.S.Bchhal s/o Babu Singh;

20. Yogesh Guleria s/o G.S.Guleria;

21,. Gurdev Singh s/o Phambi;

22. B.M.Gaur s/o Dm Parkash Sharma;

23. S.S.Rang s/o Nihan Singh;

24. Surjit Singh Mittar s/o Ram Partap;

Dhani Ram a/o Ragh Ram;

-6. Lai Chand s/o Brij Lai;

2/. Karam Chand s/o Sadhu Ram.

. ■ .App1icants

VERSUS

Union of India through Cha i rman-cum--

Secretary, Telecom Commissioner, Ministry of

Communications Department of

Telecommunication, Sanchar Bhawan, 20, Ashoka

Road, New Delhi.

Principal General Manager, Telephones

Section, Chandigarh.

1 .

. Respondentt
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OA - 603/2000

1. Paras Pam a/o Sh. Chatro Ram

2. Qi-trcharan Singh s/o Sh. Mohinder Singh

3. Rainish Bala w/o Sh. Vinod Kumar

.  Jaspal Singh a/o sh. Mohinder Singh

5. Pushpa Wati w/o Sh. Darshan Kumar

6. Deepak Chatrath s/o Sh. D.P. Chatrath

7. Madan La!l s/o Sh. Mansa Ram

S. G.S. Dhandi s/o Sh. Naranjan Singh

9. Saroi Ranj. w/o Sh. Jai Park ash

10. Ashwani Kumar s/o Sh. Tulsi Ram

11. Oasw.i.nder Singh b/o Sh. Arian Singh

12. Mars=h Kumar s/o Sh. M.M. Gosain .

13. koonam Sanval D/o La.ipatrai

1 "l ■ Soma W.a.n t i. w/o Sh, Sha.i lender Singh

15. . Ashwani Dhinara s/o Sh. K.L. Dhingra

16- Harinder kaur w/o Sh. Saravjit Singh

17. K.artar Chand s/o Sh. Haro Ram

18. ^ Amar Singh s/o Sh. Rawan Das

19. Gophoor Khan s/o Sh. Hasandeen

20. Harsh Lata w/o Sh. Arvind Kapila

21. Reeva Khosla w/o Sh. Balbir Khoala

22. Poonam Grover w/o Sh. M.L. Qrover

23. Ra i . Ram w/o' Sh. Subhash Chander

24. Mee 1 am Sharma w/o SKi. Ra.1 Kumar Sharma

25. Phool Lhand s/o Sh. De® Rai

26. Chamaru Ram g.'o Sh. Rulia Ram

.27. Sushma Joshi w/o Sh. KamaHit Joshi

2
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28. Klanchan Kala w/o Sh. A.K. Kala ■' ?

29. Lovelee-n w/o Sh. Kashmair Chand • ,

30. . Qeeta ftani w/o Sh. Pawan Kumar

31. Kiran Bala w/o Sh. Jyoti Parkaah

32. Balbir Kaur w/o Sh. TarloK Sinqh

33. ,Inderiit Kaur w/o Sh. Amar Singh

3'^. Kuldip Kaur w/o Sh; Jarnail Singh

35. Jasbir H.aur w/o Sh. Sewa Singh

3<i,. Rekha 0;wga. w/o Sh. San jay S Par ma

37. Balbir'Chand s/o Sh. Sarwan Ram

38. Gurnam Singh s/o Sh. Sarbinder Singh

39. .Rajnish Kumar b/o Sh.Sukh Ram

40. Madhu Gupta s/o Sh. Rakesh Gupta

1. Sushma F\ani w/o Sh. Keshav Kumar

42. Shalinaer- Sinqh s/o Sh. Ramesh Mohan

^3. Sushma w/o Sh. Satish Kumar

44. Surinder Kaur w/o Sh. Gurdial Singh

45. Kanwaliit Sethi s/o Sh. Amrik Singh Sethi

46. Anita Aqaarwal w/o Sh. M.L. Aqgarv'jaJ

47. Shiv Dass Rai s/o Sh. Jagan Math Rai

48. Santosh Kumari w/o Sh.Jagat Kumar Dutta

All working as Sr. T.G.A. office of Principal,

General Manager. Telecom, Chandigarh.

49. Ashol. Kumar s/o Sh. Des Raj working as Sr. i'uA, o/o

Chief General Manager, P'un.iab Circle, Chandigarh.

...Applicants.
VERSUS

1. Union of India through Chairman-cum-Secretary,
Telecom Commissioner, Ministry df Communication,
D/o Telecommunication, Sanchar Bhawan, 20, Ashoka
Road, New Delhi.

Respondent,
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OA-24/2000

1- ■ Sukh«i„der P<.1 3/0 Sh. Pl^r.
w«A,!«ge mj years

working as Senior T.Q.A. (Phones) o/of r»
^  General Manaqer

lelecom, Ludhiana.

2- Amarjit Kaur working as qi^^ ^■^"g as Senior T.O.A. q/q
General Manager Telecom pk, i

■  ' •='Jeca(n, Chandigarh.

P'^jneesh kumar, Senior T.Q A o/o r<u.«, o/o General Manager
Telecom, Chandigarh.

Rakesh kumar Sood, Senior tJo.A o/o r
o/o GeneralManager Telecom, Chandigarh.

General Manager
Telecom, Chandigarh. f'

I-
I-:-

f. • • •'^ppl icants

e'er BUS

thro.,.

Telecommunication r,. "
■  20;. A.hok^ Ro.d.

Delhi.. I'

4
|; • ' • Res

.i .
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OA-577/2000

TARa SINGH SON OF A ittS. J,T SINBH, o/o DET H/w" BT
■15"™ BT. Bh,thl„d..

RANOIT SINGH SON OF SH tack
bt^  under GMM ,gMTD BT. Bhathinda.

--EEB S..OH SO. CE B. bh«B«„«t S.Hbh, OT. obt
under GNN ,gmtd BT. Bhathinda

-  :::;r - -• bet
-X 'GMTD bt. Bhathinda

under GMM ,gmTD BT.

-  B0« CE B„. bb„, oTb bbt bt
under GMM ,GMTD BT Bhafh-

'=' I • f hathinda .
•  lOBAL SINGH SON OF A dmts. BUTA SINGH, Q/o OET bT

"" """ .e"TD bt. BhAthinaa.
JASWIR SINGH SON OF A pamtr
BT L H ^ SINGH, o/o DET M/W
SATISH KUMAR SON OF SH pact
„/„ ^'"GH, 0/a DET

KRISHANA DEVI w/n API r-
° SH- RflJINBER G0EL,0/o BETundBE GMM ,gmtd BT Bha.A-u C1 1 . Bhathinda .

AMARJit KaUR W/0 S Ai iptm,^!=. SURINDER SINGH n/ tnh-
V  •' O/o DET M/ui DTunder GMM ,GMTD BT. Bhathinda.

SUNITA GUPTA W/0 SH. ASHOK KUMAR n/
I'.unHK, O/o DET M/W BT

under GMM ,GMTD BT Bha^p-u t< I . Bhathinda.

8 .

9 .

10.

11,

12.
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13.

14,

15.

16.

17 ,

18.

19,

20.

21 ,

24.

25.

26.

-7-

PREM LATA II W/Q SH. JU6AL KISHOR, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

SATYA DEVIB W/G SH. M.L. GOYAL, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

HARPHUL SINGH SKGN GF SH. HARPHUL SINGH,G/o DET

M/W BT under GMM ,GMTD BT. Bhatbinda.

KRISHAN LAL SON GF SH. MADAN LAL, G/o DET M/W BT

under GMM ,GMTD BT.Bhathinda.

SURINDR KAUR W/G SH. RAJINDCER MKGNGA, G/o DET M/W

under GMM, GMTD, BT. Bhathinda.

HARPAL SINGH SON GF SH. INDER SINGH, G/o DET .M/W

BT under GMM ,GMTD BT. Bhathinda.

VINGD KUMAR SON GF SH. BRIJ LAL, G/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

PAWAN KUMAR SON GF SH. GM PARKASH, G/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

MAHESH RANI W/0 SH.RADHAY SHAM, G/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

VED KUMARI W/G SH. JAGDISH KUMAR, G/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

CHARAN PAL KAUR W/G S. MALKIT SINGH,G/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

KANTA RANI W/G SH. JAGDISH RAJ, G/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

SARGJ BALA W/G SH. SURINDER KAUR, G/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

NISRMALA DEVI W/G SH.PREM KUMAR, G/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.



H

35 .

36.
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27. SH. JAGSIR SINGH SON OF SH. GURDIAL SINGH, O/o DET

M/W BT under GMM, GMTD BT. Bhathinda.

28. SURJIT SINGH SODHI SON OF BASANT SINGH,O/o DET M/W

BT under GMM ,GMTD BT, Bhathinda.

29. VIR SINGH SON OF S. MUKHTIAR SINGH, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

30. TEJA SINGH PREMI SON OF SH. CHAND SINGH,O/o DET

M/W BTV under GMM ,GMTD BT. Bhathinda.

-1. BHARAT BUSHAN SINGLA SON OF SH. BUDH RAM,O/o DET

M/W BT under GMM ,GMTD BT. Bhathinda.

32. SAT PAL SINGH SON OFJARNAIL SINGH, O/o DET M/W BT

under GMM ,GMTD BT. Bhathinda.

33. SH. RAJ KUMAR SON OF SH. CHIRANJI LAL,>DET Coxial

under GMM,GMTD.BT. Bhathinda.

34. JASWANT SINGH SON OF ASSA SINGH, DET Coxial

under GMM,GMTD.BT. Bhathinda.

MOHAN SINGH SON OF S. GURBAX SINGH,DET Coxial

under SMM,GMTD.BT.Bhathinda. '

SMT. SAROJ BALA W/0 SH. BHUSHAN SHARMA,DET Coxial

under GMM,GMTD.BT.Bhathinda.

37. SURJIT SINGH SON OF SHAM SINGH,DET Coxial

under GMM,GMTD.BT. Bhathinda.

BALBIR SINGH SON OF SH. BACHAN SINGH,DET Coxial

under GMM,GMTD.BT. Bhathinda.

38.

APPELLANTS

V  India through Chairman-cum-Secretary,
Telecom Commissioner, Ministry of Communications,

Department of Telecommunication, Sanchar Bhawan,
20, Ashoka Road, New Delhi.

2. Chief General Manager, Telecom, Pb. Garde,
seo No.102,103, Sector 34-A, Chandigarh.

Respondents
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9.

to.

11 .

12.

13.

14.

15.

16.

17.

18.

19.

20.

21 .

*"%«-%
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23.

578/2000

Gurbaj Sinph son o-f Sh.Sucha Singh

Mahavir Singh son o-f Jitaram

Harjit Singh son o-F Gurdev Singh

Kama! Kumar Sharma son of Sh.Dina Nath

B.S.Thakur son of 8h.Thanthi . Ram

Gurmail Chand son of Sh.Sant Ram

Rajlndmr Singh son of Sh.Kehar Singh

Nlrmal Kumari wife of Shlv Charan Singh

Nirmala Devi wif® of Ashwani Sharma

Krishna Devi v^if® of Satish Kumar

Harvlnder Singh son of Sh.Bhag Singh

Man jit Kaur wif® of Paramjit Singh

Shiv Kumar son of Ram Chand

Jaspal Singh son of Sh.Kehar Singh

Rlpudaman Singh Rawat son of Bhupal Singh

Snehlata wif® of Naval Kiahore

Omawati wife of Jsginder Kumar

Rekha Kamal wife of Pawan Klshna

Jaipal

Surjan Singh eon of Isher Singh

Prem Lai son of Chaudhri Ram

Kuldlp Singh aon of Plahora Singh

Bhupinder Singh son of Chanan Singh

Nirmal Singh aon of Sant Singh

/



30 .

31 .

2t0

F'. . J':.! I I y Hid 1 of SaF Pal Jolly

•  Bur clip fa ingl'i son o-f Sohai i SjriQl'i

^ ■ Bird ha ft Lai sori of Hi fa Lai

■^8. Madhu Sliarma son of Sangal Raai

Ari i t. a L'..iina' i wipt? of: J-S-Wal ia,
!

• Saroj Bala wife of Mr . S . K . M .i g 1 an i

SaFiah humar' aon of Late Sl i.Nasib Chand

32. Sulokha wife of Mr.Ramesh Kaul

Shui:, la l-.'ai i i wife of Sl i .Ram F'afCaaii

3-1. Puahpa Kapoof wife of SC Lapoor

Chauqindei Bupta eon of Ml., Gupta

■■>6 , R i t r., I,;^I, ] L-) i f e of H.-•■ir nam Sinqti

Lalita B.;j:y,Li wife of St-i .SL, BaUsh i

-■8. Madan Moi .ai , son o Si r . La.nh i, y a L. a I

Mir.iiaU LMn,.;,r- i wife of Raw.inter Lumai

Ashfl Chhabra wife of Madan Gopal ChhatJO .
t a

4

46.

48.

4 8 .

50 .

51 .

41. Meenalstii wife uf rtcl-iwani Sharnia

Reeta wife of Rajind^r Lai

4o. Shashifala wife of Asjok Khanna

44. Rama Rani wife of Rakesh Kapoor

rripta Late wife of Daman Sam Lafoi.ya
Usha Wadhwa wife of Har ieet Singh

"  Burnta Rani wife of Chand Ram
Harvinder k.aur wife of R3' .Ba..iwa
Ramankani. wife, of Hck.hwan i B...pt,vi
Anita Ve, n,.a wife of Subh Saqar Ver

Madan i.,a 1 r.on of Gurdayal

R«r. ina Bhasm wife of Rakesh Kumar Bhas m

' Ji»a

<N\
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68

i-i.;. I.

M.Miiar •SViarma •a'.jfi at- Late L.a i, P ,^!n

S8 ̂  I Hi ly

AlKft Sliar (ha wife cjf Si.i-i^h i I fi.ifMar Sh.sr

Ral'HB-h liuinar i wi-f© oF As.hr,!; Shar hi.;.

Psrv»?«h finriar I i-j i f e f P at- e«h ki.n'n.sr A^qat

I rji'.li.i Sliai ii;;.- wife of RurivBli Sfia r oia

Arii './M'.'i i laiM.:) son af- Rnbooli Chaod

Amar j il. C'f 8ai' t>.,afi F'^hi

RefFi n. F aii i wife of T I al- R - ,

Anita 8I ..-XI ja wife of 8M ffiai, ■, a

f-ir-1,.ria tri jiori.a wife cjf Slui i. I. ffianiia

S I..I r- i n d e r I ■ n in a r i w j f e c.. f v' i i i r. d D f. a J 1

A-i.ha Sl iwr,,,^ wife of bharms,

Srit i 2(1 Bc'i I a wife of Ai i i ) Bfi a r dwa j

Chander tante wife laf fl... Jfani

Stiie&hta Nal iajan I'^ife of Iridei-pal Maliaif

Niririal faor' wife of A j i l;, Smdh
k

flohindei- Sjf.qt, Atwa) c.c,n of Bifhs

f" d .1 \ Sincih Jboi i o-f Svir i j t

Anita [■e-. 1 wife of f ifidiri Sinqii

AJ] wcir-Mno as Senior TOA s u.jef

Aeneral risnaqer fun iMi Cir . . |.a, CAwnd i q,,, I , .

HI Sinql i

Nanak Sincih ton of Suri it Sinuh

fji.ir ill I t G I !li'.jii son O f Gfir j i (. but..ih

F'cd. fi Ijl.'.ii' k I t , |J

General r-i,;.naqei lolec.:

oeii j . ;,., in,;:, I.P I-HU-I

.wilHUli I C f t 1 ..-..f , , h i.. ,



Suresh Ktun^r- Ohinqra son oP Juqa 1 Kishor .;/

Prabodh Chand son of Sh.Bihari LaJ

ftdjindei- Kumar- .son of Sh.Hahar Chand

An wor-kinq afr Senior' TQA under

Genera I fianarger- Te J ecorniirui-i i c a t ions, BaKh jrrrla .

Harwind Nand son of Sunasl', Chand

Amar j i f . .,,or. of Subash Chanrrj

All working as Sferrior TOA General

Mtslf I ctCJiV r" 1 "I r ^•nmun iCc^Lion-, l^nclhar ,

Mfjp 1 icants.

Ver sr.is

Union of India thr-ougb Cha i r man-cu.„-Sec ret.a, v

Telecom Cormiu , oner , nin.strv

Communications. Debar-fment

Te leco,r,muni,rations. Sanchar Bhawa,

Road y Nfc*w 0& ] h 3 ■

v'-^n J<.), Mshiol: .-:i

Chief General hanarger (Punjab Cir-c:lei

Te 1 ec-ommun i cat i ons Chand i g»r h .

Gene r a I. M a r r a rj e r~ , Tel erc o rnmu r'l i a l, i

General M.3nagor-,

B a t h i. n d a .

:)ns, Popar .

1 e 1 c'c ommun i c at i or, s ,

Gener a I

Jr? 1 1 andhai .

McAf'iagt^r , Te I ec oiTirnun i ca t i on-s

- f'espooden t s .
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OA-576/2000

1- NARain SINGH MANHAS son of Sh m
0\o A -^-nhas,rea Director Telecom, JAMMU.
KISHGRI LAL son of Late AH n.

*  Dharam Chand,Sr.
■  Telephone Exchange, Rajouri.

SANJEEV KUMAR son of Sh T-

TOA n. ' Sr.
'  Telephone Xgc Rajoi •"yi-j najouri.

BIMAL KUMAR son of Late Sh v '
Sr • THA ' Sharma,.  OA, Qffiee of Telephone Xgc RaS-o •

s  K..- hajouri.NEELfln KU««RI

Sr.
'OA, Offic0 Teal L.

Telephone Xgc, Poonch.
Romesh chander saralch «

^  Sh. Rai SinghS--lach, Sr. toa. Office of Teleoh
-  .U„«R „„ —•

JA6DISH RAT

"" O. SH.E.ppp..,
T.o.e.. .

'■ SINGH ,o„ P, L,t, SI. N
c  -r l^arotam SinqhOA, Office of T.D.E Udh

^ Udhampur.
GURCHARAN SINGH

V  Sh. Kesar q,r, k
—.O.S., gsn,„ppp. .

:r""" —.. SH, .ghOffice of T.D.E' i ihk^ • it Udhampur ,
SUNITA sharma daughter of P

'  Udhampur.

11.

12.
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13. DALJEET SINGH son of Gurbax Singh, Sr. TOA,

Office of T.D.E., Udhampur.

14. SANJAY PANDITA son of Sh. Vasu Dev Pandita,

■  TOA , Office of T . D . E. , Ud hampur .

15. RAKESHWAR PAL son of Sh. Nand Lai, Sr.TOA, Office

of T.D.E., Udhampur.

16. KARTAR SINGH son of Sh. Amar Singh, Sr.TOA, Office

of T.D.E., Udhampur.

17. SANDEEP SHARMA son of Sh.Late Sh. K.L. Sharma, Sr.

TOA, Office the Area Director Telecom, Jammu.

18. BOOH RAJ SHARMA son of Sh.TiraLh Ram, Sr.TOA,

Office of Area Director Telecom, Jammu.

19. , MOHAN LAL MANGOTRA son of Late Sh. Bindru Ram,

Sr. TOA, Office of Area Director Telecom, Jammu.

.^0. BALDEV RAJ son of Late Sh. Amar Nath, Sr. TOA,

Office of Area Director Telecom, Jammu.

21. satish KUMAR VERDI son of Late Sh. Munshi

Ram, Sr. TOA, Office of Area Director Telecom,

J ammu.

22. GURMEET SINGH son of Janak Singh, Sr. TOA, Office

of Area Director Telecom, Jammu.

23. SUNITA GOSWAMl w\o Maj. P.K. Mangotra, Sr.TOA 0\d

the G.M.T.D. Jammu.

.24. ROMESH KUMAR RADHU son of Pt. Badri Nath Bhatt.,

Sr. TOA, 0\o Area Director, Leh.

25. SUMIR Jl RAINA son of Sh.D.N.Raina, Sr. T0A,0\o

Area Director, Leh.

Ni
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26. M.S. REEN son of Sh. Gazzam Singh, Sr. TGA, 0\o

D.E. CSD, Jammu.

27. RAM KISHAN son of Sh. Hakim Chand, Sr. TOA, ONo

G.M.T.D. Jammu.

28. SUKHVINDER KAUR daughter Sh. Harcharan Singh,

SR. TOA, 0\o D.E. CSD, Jammu.

29. DAVINDER SINGH -II son of Sh. S. Swaran Singh,

SR. TOA, 0\o S.D.O (T), Doda.

30. BALBIR SINGH son of S. Mian Singh, Sr.TOA,

0\o TDE, Udhampur.

31. BALVINDER SINGH son of S. Swat an Singh, Sr. TOA,

0\o Area Director, Jammu.

32. DARSHANA DEVI daughter of Late Sh. Rattan Chand,

SR. TOA, 0\o Area Director,(T) , Jammu.

33. NEERJA SHARMA, daughter of Late Sh. Chander Dev

Sharma, Sr. TOA, 0\o Area Director, (T),Jammu.

34. SAHAB SINGH son of Sh. Kehar Singh,SR. TOA,

0\o AOTR Udhampur.

35. DAVINDER SINGH -I,son of Late Sh. Santokh Singh,

Sr. TOA, 0\o Telecom Exchange, Doda. _

36. ROOP LAL son of Sh. Srwan Dass, Sr. TOA, 0\o

Telecom Exchange, Doda.

37. PARKASH CHAND son of Dassu Ram, SR. TOA, 0\o

Area Director Telecom, Jammu.

38. ANIL KUMAR KOUL son of Late Sh. Onkar Nath Koul ,

Sr. TOA, 0\o Area Director Telecom, Jammu.

39. TARSEM GUPTA wife of Pinkal Seth, Sr. TOA,

0\o TDE, Udhampuri

i,



40. MOHAN LAL BHAGAT son of Sh. Rasal Chand, Sr. TOA,

0\o SDG,(T), Katra.

41. ASHOK KUMAR -II, son of Sh. Jangali Singh, SR.TOA,

0\o GMT ,Sringar (Jammu).

42. VIR PAL SINGH son of Late Sh. Tej Pal Singh, Sr.

TOA, 0\o Director DUM (TF), Janitnu.

43. RITA RANI.KAKKAR wife of Sh.Raman Maihotra,Sr.TOA,

0\o GMTD, Jammu.

44. TRIPTA SHARMA-II wife of Late Sh. J.C. Sharma,

Sr. TOA, 0\o Area Director,(T), Jammu.

45. SIMLA DURANI wife of Shs. A.K. Bakshi, Sr. TOA,

0\o Area Director, (T), Jammu.

^6. PRAN KUMARI wife of Sh. P.L. Bhat, SR. TOA,

0\o Area Director (T), Jammu.

47. TRIPTA SHARMA-I wife Sh.O.P. Sharma, Sr. TOA,

0\o Area Director (T), Jammu.

48. SHAMA DEVI wife of Sh. Ashok Kumar Sangotra,

Sr. TOA, 0\o Area Director(T), Jammu.

49. ROMESH CHANDRA son of Sh.Shiv Singh, Sr.TOA,

0\o GMT,(D), Sringar/Jammu.

50. RAGHBIR SINGH son of Sh. Krishan Singh, Sr. TOA,

0\o GMTD, Jammu.

51. SAT PAL son of late Sh. Oma Datt Sharma, Sr. TOA,

0\q GMTD, Jammu.

52. SANJEEV KUMAR son of Late Sh. Rattan Lai, Sr.TOA,

0\o GMTD, Jammu.

53. NARINDER KUMAR sOn of Late Sh. Ram Chander,Sr,TOA,

0\o SDE Trks., Jammu.
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54,

55 ,

-
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SUNEETA SHARMA DAUGHTER OF Sh.Durga Dass, Sr.TOA,
0\o SDEjTrks.,Jammu.

FAQIR SINGH Jamwal son of Sh. Sarishat Singh

Jamwal, Sr TOA, 0\o SDE, Irks., Jammu.

. . . APPLICANTEl
(By Advocate: None for applicants in all the cases)

VERSUS

V<

1. Union of India through Chai
rman-cum-Secretary,

Telecom Commissioner, Ministry of Communications,
Department of Telecommunication, Sanchar Bhawan,
20, Ashoka Road, New Delhi.

Chief General Manager, Tel

Circle,Jammu Tawi.

ecommunication, J?<K,

...RESPONDENTS
(By Advocate Sh. K.R.Sachdeva in all the OAs, except no.576/2000)

(Sh, H.K.Gangwani for respondents in OA-576/2000)

ORDER

V,

Delievered by Hon'ble Shri S.A.T. Rizvi, Member (A)

An these OAs ( OA Nos, 575/2000, 576/2000,

577/2000, 578/2000, 608/2000 and 24/2000) have been

filed by the Sr.. , Telecom Operating Assistants (for

short Sr.TOAs) working in the establishment of

Respondent No.1 (Cha.i rman-cum-Secretary, Telecom

Commissioner, Ministry of Communications, Department of

Telecommunication, New Delhi) and are seeking promotion

to the rank of Junior Technical Officer (JTO) . in the

same establishment on identical grounds and by impugning

the same set of orders. With the consent of the learned

counsel on either side it is, therefore, proposed to

/^dispose of these OAs by this common order.
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Z, The applicants in all the OAs are aggrieved by

the provisions of the JTO Recruitment Rules, 1996

(hereinafter referred to as JTO RRs, 1996) and have

impugned the vires of the aforesaid RRs on the ground

that the. provisions of Article 1A and 16 of the

Constitution are thereby hit. The applicants have also

along side impugned orders, issued by the respondent-s for

hrOding screening tests for promotion to the post of JTO

agninst 3b% quota prescribed in the aforesaid RRs,

v;

As none was present on behalf of the

applicants in any of the OAs, we have heard the learned

cou'isei for the respondents, in detail , and have also

perused the material on record.

A. The aforesaid JTO RRs-1996, the vires of which

has been challenged by the applicants, insofar as the

same relate to the contentions raised by the applicants

provide as follows.

'^(A) The posts of JTOs are to be filled 50% by

direct recruitment through competitive-examination (in

accordance with the instructions issued by the

Oepartment in this behalf) and the remaining 50% by

ommotion/transfer as indicated under column 12 of the

Schedule to the aforesaid Rules.

The aforesaid column 12 of the Schedule

provides that 50^ posts of JTOs to be filled by

promntion/transfer of departmental candidates will.
n

■, ! j r n be filled 15% by promotion of departmental



(19)

r.and 1 dates through a competitive examination and the

remaining 35% by promoti on/transf er of Transmi sson

/>35i Slants (TAs)/'Wi re1 ess Operators (WOsj/Aut-o Exchange

Assistants(AEOs)/Phone Inspectors (Pis) and Telecom.

Technical Assistants (TTAs). The same column 12 of the

Schedule further provides that the above mentioned 15%

posts of JTOs to be filled by promotion of

departmental candidates through a compet.-! ci ve

examination will be so filled by employees, other tlian

the following employees, con-sidered eligible for" the

purpose:-

"(i) borne on the regular establishment and
working in Telecom. Engineering Branch
of Department including those working in
the office of Chief General Manager,
Telecommunication Ciroles/District other
than.

(a) Transmission Assistants, Telephone
Inspectors, Auto Exchange Assistants and
Wireless Operators and TTAs.

(b) piumbers/Sanitory Inspector/Conservano
Inspector.

(ii) Working in Telecommunication Factory,
other than those borne on industrial

establi shment."

5, From the aforesaid provisions of the .JTO

RRs-1996 made effective from 9.2. 1996, it is clear that

the post of .Sr. TQA is included in the list of officers

rendered eligible for consideration under the 15% quota

earmarked for promo'tion of departmental cano i da'f.es

through a competitive examination. For the same reason,

the post of .Sr. TQA cannot be said to be included "For

consideration under the 35% quota earmarked for oeing

■bi l led through promotion/transfer of TAs/WOs/AEAs/'PIs
/.

and TTAs.

S/
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6, The aforesaid' RRs have been framed under the

proviso to Article 309 of the Constitution and r.heir

validity cannot, therefore, be ordinarily questioned

except on the ground of violation of Articles and 16

of the Constitution, That is why, the applicants have

advanced the plea of violation of the aforesaid Articles

of the Constitution' by the act of the respondents in

e>;cluding them from the scope of consideration for

promotion under the aforesaid 35% quota, t/e will deal

with this issue in the following paragraphs. Along

side, the applicants have also placed reliance on

certain administrative/executive instructions issijed by

the respondents and placed on record at Annexures A-3,

A-i and'A-5. All these instructions were issued before

the aforesaid RRs of 1996 came into force and,

therefore, would be void to the extent any of these are

repugnant iiT any manner to the provisions of the

aforesaid RRs, Thus invoking the aforesaid

administrative/executive instructions in support of

their case will not help the applicants.

y
Insofar as the vires of the aforesaid RRs of

1996 is concerned, it must be pointed out that while

A r t. i r, 1 e 1 ̂  of t.he Const i tut i on does not a11 o

d i scr i mil nat T on between equals, the same also does not

prohibit framing of different sets of rules for

diTT.erent categories/cadres of employees. Admittedly

the cadre of the applicants is different from the cadre

of the' TTAs and the other categories included in t-.he

aroresaid RRs, We also find that there are t.wo

different routes available to the Sr.TOAs (appl icants :n
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r.heje OAs) for getting promoted to the rank of JTOs.

Firstly, they can seek promotion under ,the aforesaid 15%

quota through a competitive examination. Secondly, they

(Sr.TOAs) can first get promoted to the rank of ttAs

t'nroi.igh another competitive examination and thereafter

get promoted to the rank of JTOs under 35% quota

qforesaid. We find that a distinct provision has been

made in the TTA RRs 1998 (Annexure R-3) providing for

absorption/promotion of Sr. TOAs (applicants in

ti'iese OAs) to the rank of ttas. Viewed thus, the Sr.

TOA.s constitute a feeder cadre for the post of TTA, and

at the same time are eligible, subject to certain
. ->

r.onditions, for promotion directly to the rank of JTO

under the 15% quota forming part of the aforesaid RRs

1996. In our view, therefore, there can be no question

of invoking the provisions of Articles 14. and 16 of the'

Constitution in the OAs under consideration, and the

corresponding plea advanced by them is rejected.

'  The learned counsel appearing for the

respondents has drawn our attention to the orders passed

s  i by the Chandigarh Bench of this Tribunal on 2nth May,

1999, in a similar case and involving similar issues

whereby the prayer of the applicants for interim relief

vvas disposed of. A copy of the order passed by the

Chandigarh Bench has been placed on record at Annexure

R-7, We have had occasion to refer to the findings of

the Chandigarh Bench of thi.s Tribunal recorded in the

aforesaid order. The following extract taken there from

will "be found useful for arriving at a just and fair

conclusion in this case:-

cv
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"Notwithstanding the claim of the
applicants regarding the qualifications
for the cadres of Sr.TOAs/TOAs and TTAs

being similar for forming part of a
'walk-in group', this letter makes it
clear that these are two separate cadres.
We can take judicial notice of this fact
also that qualifications for direct
recruitment to the post of TTAs and JTOs
are essentially of technical nature and
are of much higher level. That there is
some similarity at the initial stage,
cannot be the determining factor that
these are two equivalents or similar
cadres.

6. Applicants have very strenuously
argued that after introduction of
sophisticated machinery by the Telecom
Department, the cadres were restructured
and the applicants are also dealing with
sophisticated machinery as TTAs are.

\j'' Such a contention is apparently
deceptive. On a closer scrutiny, we find
that the cadre of the applicants is
basically of the persons who would be
operating such sophisticated machinery,
whereas the other categories,
particularly the TTAs are the employees
who would be responsible for maintenance,
repair and other up-keep of that
sophisticated machinery. Both these
cadres have their separate Recruitment
Rules with provision of distinct nature
of duties. j

7. Annexure R-2 is a copy of Telecom
Technical Assistants Recruitment Rules,
1998 and examination of the same provides
us with a factor which negates the claim
of the applicants altogether. The cadre
of .Sr.TOAs is included in the category of
feeder cadres for appointment to the
posts of TTAs in Category III, through
competitive examination. Here also, the
posts of TTAs are first to be filled from
Category (1) which are basically
technical people and, thereafter through
qualifying screening test of Category
No.(2) and only thereafter from the
category of .Sr.TOAs, through a
competitive examination. Thus, the claim
of the applicants against 3-5^ quota by
by-passing Categories (1) '(2) as
aforesaid, prima facie appears to be far
fetched, particularly for posts of .itq
which still higher than TTAs.

8, While considering such a prayer for
"interim relief, a court of law is
required to examine whether the
applicants have a prima facie case in
their favour. Admittedly, and even as
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per the case of the applicants, as long
as the Recruitment Rules of 1996 stand"
as they are today, and.are not set aside,
applicants have no claim against the 35%
quota. We will be assuming too much if
we permit the applicants to be. considered
against the aforesaid 35% quota, meant
for other categories, by ignoring the
Recruitment Rules at this stage. It is
yet to be decided as to whether the said

Recruitment. Rules for posts of JTOs are
in violation of some provisions of the
Constitution and are likely to be
quashed. Prima facie, rules can always
be framed, providing for different quota
for different categories, as it is in the
present case. , We do not find existence
of any inherent vested right in favour of
the applicants under any law for this
purpose, much less in the Chapter of
Fundamental Rights in the Constitution of
India as claimed by the applicants. What
to say of Fundamental Rights, they do not
have as yet a right even under the
Recruitment Rules.

9. As discussed above, we are of the
opinion that prima facie the cadre of the
applicants is of non-technic'al nature,
while the TTAs, included under 35% quota,
are technical. Obviously, there appears
to be no comparison between these two
cadres. Such comparison, as claimed by
the applicants, on the basis of equal pay
scales is quite tedious as, if accepted.
It can made many more categories of
employees eligible for such post.s. Yet,
the rules have made a provision for some
persons even in the cadre of the
applicants who may have technical
aptitude for technical jobs by earmarkina
1-5% quota for their promotion through
competitive departmental examination. In
our opinion, that -sufficiently takes care
of the claim of the applicant-s.

10. Article 1A of the Constitution dofi.=;
not allow discrimination amongst equals,
but does .not prohibit framing of
different sets of rules for different
cadres. The cadre of the applicant.s i .s
different from the cadre of the TTAs and
other categories included in the 1996
■JTOs Recruitment Rules, aforesaid. We
have also examined the nature of duties,
their status and also the po.sition of
Sr.TOAs under the 1998 Recruitment Rules
VI.s a vis T.T.As. In our con.s1 dered
opinion 1—the applicants have no case at
■2-U-; what tn sav of existence of a prima
fSdje—case, for grant of interim relief.

—Pdayed for , Accordinglv. the nraver
Tnterim—relief is herehv reieoted

ft (emphasis supplied) .
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order of the Chandigarh Bench of

this Tribunal is not a- final order and cannot,
therefore, bind on us. All the same we find that the
findings recorded by the Chandigarh Bench, which have
been reproduced above, are totally in accord with the

provisions of the aforesaid RRs of 1996 and RRs of 1998.
It will be seen that we have already reached the same

r.nnciusions in our discussions outlined in paragraphs
preceding the paragraph 7.

V(

In the background of the above di
scussion, the

OAs cannot survive and deserves to be dismissed. We
order accordingly. No costs.

(S.A.T. RIZVI)
MEMBER(A)

(P k r)

(KUiIdIP SiriGH)
MEMBER (J)
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